
Tht Go Ptoweo-33004/99 REGD. NO. D. L.-33004/99 
  

  

Che Gazette of Jndia 
STATE UT 

EXTRAORDINARY 

art [l—wauve 3—34-Wueg (i) 

PART II—Section 3—Sub-section (i) 

Wife @ Wentiota 

PUBLISHED BY AUTHORITY 

a. 440] ag facet, qeeaiaant, ste 1, 2019/sTaTT 10, 1941 
No. 440] NEW DELHI, THURSDAY, AUGUST 1, 2019/SHRAVANA 10, 1941 

  

  

Ver HATA 

(Xora ate) 

afer 

we feet, 31 Tears, 2019 

ar.anr.ft. 546(a).— ara acai, tat aay afew afefaaa, 1987 (1987 wr 54) FF art 30 ® 

STS (2) F FE (71), (S), (A) AK (SB) FH SIT Vaca Mia HT WaT Hed EV, Lat sar alaHey (Tiehar) aH, 

1989 H aitz dette Hed & feru Paertetad frase gard S, aeatt- 

1. oferer ara Ue TMT — (1) St PT BT Ret aa afereneoy (THAT) Aatterst FTA, 2019 Her STAT. 

(2) Y aenret css F Sah WHat Ft ATS Al Wa SMT. 

2. ta aay alaHen (Tisha) aH, 1989 A aaqel-1 A wa Hea 11 sie sae aaa sfatear & fer, 

fretted wa Hear ae orafear stdeantta Ft are, seatd- 

(1) (2) (3) 

41. IE SCRES SAT TEM UST H TTaAT, Faeay, aheray, Asry<, 

MTs, TST, Teta, ATA, Aeleattar, HATAT, 

HASH AM, FATSIATS ST HLTA PSret.” 

  

  

  

  

[or. af. 201 6/ate(areettay/1-13] 
faa sfrareda, pretareta frearn (srt ferent)   

3940 GI/2019 (1)
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Te : aa fram afeeaa a. ararit. 842(a) ata 19 faarax 1989 % at Aa & UA, AAI, 
aT Ul, @e 3, So-ae (i) F wenrisra fea ae | aa Teaser PTAs Aartlera PHU AT :- 

(1) atar.ft. 700 (a), arta 26 Aarax, 1991; 

) ararft. 438 (a), ate 28 aia, 1992: 

)  arar.fa. 509 (a), ate 15 FA, 1994; 

)  ararfa. 270 (a), arta 8 Fars, 1996; 

) ararft. 59 (a), arta 6 Head, 1997; 

) ararfa. 719 (a), ate 26 aaqaz, 1999: 

(7)  aranr.fr. 167 (a), aera 29 eae, 2000; 

)  ararfa. 513 (a), arte 9 garg, 2001; 

)  aar.fr. 787 (a), ate 2 fearax, 2002; 

0) anal. 384 (a), ate 1 varax, 2003; 

1) ara. 66 (a), atta 16 Hae, 2006; 

) ararfa. 498 (a), arta 23 aed, 2006; 

) aarfl. 283 (a), aha 11 ata, 2007; 

(14) arar.ft. 96 (a), arte 22 wee, 2010; 

) ararft. 711 (a), arte 17 frarax, 2015; 

) aarfl. 464 (a), athe 28 ata, 2016; 

) aa. 332 (a), atte 5 aia, 2017; 

) arar.fA. 1060 (a), ate 23 ated, 2017; 

(19) arar.ft. 816 (a), ate 28 aed, 2018; atx 

(20) ara. 1136 (a), arte 26 aarax, 2018. 

MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

NOTIFICATION 

New Delhi, the 31st July, 2019 

G.S.R. 546(E).—In exercise of the powers conferred by clauses (c), (e), (f) and (g) of sub-section (2) of section 

30 of the Railway Claims Tribunal Act, 1987 (54 of 1987), the Central Government hereby makes the following rules 

further to amend the Railway Claims Tribunal (Procedure) Rules, 1989, namely :- 

1. Short title and commencement.—(1) These rules may be called the Railway Claims Tribunal (Procedure) 

Amendment Rules, 2019. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Railway Claims Tribunal (Procedure) Rules, 1989, in Schedule 1, for serial number 11 and the entries relating 

thereto, the following serial number and entries shall be substituted, namely : - 
  

() (2) (3) 
  

“11. Gorakhpur Districts of Gorakhpur, Deoria, Ballia, Gazipur, Azamgarh, Mau, 

Basti, Siddharthanagar, Mirzapur, Robertsganj, Jaunpur, 

Faizabad, Gonda, Bahraich, Varanasi, Maharajganj, Kushinagar, 

Shravasti, Sant Kabir Nagar, Chandauli, Sant Ravi Das Nagar, 

Balrampur, Ambedkar Nagar, Allahabad,and Kaushambi of the 

State of Uttar Pradesh.” 
  

[F. No. 2016/TC(RCT)/1-13] 

VIVEK SRIVASTAVA, Executive Director (Public Grievances)
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Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (1), vide 

notification number G.S.R. 842(E), dated the 19" September, 1989 and subsequently amended as follows:- 
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G.S.R. 700 (E), dated the 26" November, 1991; 

G.S.R. 438 (E), dated the 28" April, 1992; 

G.S.R. 509 (E), dated the 15" June, 1994; 

G.S.R. 270 (E), dated the 8" July, 1996; 

G.S.R. 59 (BE), dated the 6” February, 1997; 

G.S.R. 719 (E), dated the 26" October, 1999; 

G.S.R. 167 (E), dated the 29% February, 2000; 

G.S.R. 513 (BE), dated the 9" July, 2001; 

G.S.R. 787 (E), dated the 2nd December, 2002; 

G.S.R. 384 (E), dated the 1“ November, 2003; 

G.S.R. 66 (E), dated the 16" February, 2006; 

G.S.R. 498(E), dated the 23™ August, 2006; 

G.S.R. 283(E), dated the 11 April, 2007; 

G.S.R. 96(E), dated the 29" February, 2010; 

G.S.R.711(E), dated the 17" September, 2015; 

G.S.R. 464(E), dated the 28" April, 2016; 

G.S.R. 332(E), dated the 50 April, 2017; 

G.S.R. 1060(E), dated the 23" August, 2017; 

G.S.R. 816(E), dated the 28" August, 2018; and 

G.S.R. 1136(E), dated the 26" November, 2018. 
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